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[Shri I. K. Gujral] unfortunately, he is very
uneducated in the social aspect of housing. He
is now living in a world of the 19th century
and he still thinks that houses are built by rich
men and the poor live in them. Unfortuately
the situation to-day is reverse. Rich men are
building houses, but only rich men live in
them.

SHRI MAHAVIR TYAGI : Trespassers
also can be given concession ? How can
trespassers be given any concession ?

SHRI I. K. GUJRAL : I will come to that.
Therefore, in to-day's context, we have evolved
a policy of ceiling on urban property, and Rent
Control Acts are necessary, to control in the
social interest the activity of housing and
housing construction so that those sections of
the society for which he is crying also get
houses. (Interruption). He was in the beginning
making the point that by bringing a ceiling on
urban properly or by bringing Rent Control
Acts, social housing might be affected. Let him
understand that we are concerned that too
many affluent houses have been built and these
affluent houses are not meant for those whom
he wants to help. I would like to know how
many houses have been built in the interest of
the labour. ] would like to know how many
houses have been built for the slum dwellers in
Calcutta, Bombay and Delhi. I would like to
know how much investment has been made
individually by those people who can afford to
make investments so that the middle income
people, the clerk in the office or the man in the
mill can get houses. You will find that almost
no investment has been made. That is why this
policy of ceiling of urban property has been
brought. That is why we have come to the
conclusion that some sort of social control is
needed. That is why we feel that if middle
income housing or low income housing or the
janta housing is to be done, the Government is
the only authority or the medium through
which it can be done. That is why this policy
has been evolved. I can assure him that we are
deeply concerned over the lot of those who are
forced to live in jhuggis and jhonpris, and we
are deeply concerned over the lot of those who
have occupied governmental land  under
difficult social
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circumstances. That is why our entire
emphasis is on the housing policy.

SHRI MAHAVIR TYAGI : How can
trespassers be given concession 1 There
should be no trespasses.

MR. DEPUTY CHAIRMAN
question is :
"That the Bill be passed."

The motion was adopted.

The

MR. DEPUTY CHAIRMAN : We will be
discussing the Indo-Soviet Treaty in the
afternoon. There are a large number of
Members who would like to participate in this
debate. So I think we have to adjourn only till
2P.M.

The House stands adjourned till 2 p. M.

The House adjourned for lunch
at six minutes past one of the
clock.

The House reassembled after lunch at two
of the clock, MR. DEPUTY CHAIRMAN in the
Chair.

MOTION RE TREATY OF
PEACE, FRIENDSHIP AND CO-
OPERATION BETWEEN THE
REPUBLIC OF INDIA AND THE
UNION  OF SOVIET SOCIALIST
REPUBLICS

THE MINISTER OF DEFENCE (SHRI
JAG.FIVAN RAM) : Sir, I beg to move :

"That the statement made in the Rajya
Sabha on the 9th August, 1971, regarding
the Treaty of Peace, Friendship and Co-
operation between the Republic of India
and the Union of Soviet Socialist
Republics, be taken into consideration.”
Sir, at this stage, I do not propose to make

any speech. After hearing the hon. Members, I
shall make such remarks as may be necessary.

The question was proposed.

SHRI N. G. GORAY (Mabharashtra) : Sir,
I beg to move :

"That at the end of the Motion, the
following be added, namely :

'with particular reference to its
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effect on the security of the Indian
Ocean and the development of nuclear

devices'.
The question was proposed.

THE LEADER OF OPPOSITION (SHRI
M. S. GURUPADASWAMY) : Mr. Deputy
Chairman, this Treaty is with us for some time.
It has generated many reactions both in India
and abroad. We have been witnessing both
surprise and shock in certain quarters and
agony and ecstacy in certain other quarters.
Some of our friends have exaggerated the
importance of this treaty and some others have
tried to soft-pedal it. Some seem to think that
this Treaty provides a milky way for our
foreign policy and will be able to create, new
Eysian Island which may provide a new vista
for our foreign policy. Many expressions have
been used, Sir, and you are aware of them.
Some have called it a mile stone, some have
called it a landmark and some others have said
that it is the crowning achievement of our
foreign policy. But, in some quarters, some
skepticism and doubt have also been expressed
and they have been posing the question whether
it is only a Treaty of Peace, Friendship and Co-
operation and nothing else, or whether it affects
our ethos and elan of our foreign policy. 1 do
not want to read too much into the Treaty nor
too little cither. Hut I take the official version,
the words expressed by the official spokesman
the other day.

Sir, he has said, in effect, that the Treaty
has not brought about anything new nor has it
brought anything novel It is just a formal
consolidation of our relations with the Soviet
Union. But Mr. Gromyko does not agree with
this analysis. In his statement, he lias said it is
a very important landmark. Sir, if I go through
the various Articles of the Treaty, I find many
platitudinous references to ideals. There is a
reference to the end of colonialism and
racialism ; there is a reference to the conso-
lidation of universal peace and security ; and
there is a promise to work for general and
complete disarmament. The Treaty also deals
with such matters like trade, transport,
communications, etc.

Sir, when we take all these things into our
mind, we are inclined to feel anybody can sign
these things. The USA can sign
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this Treaty ; Germany can do it ; and France
can do it. These are all pious expressions which
we all cherish, which we all want. But I would
like to ask : Is it so simple a Treaty as this ? Is it
just the culmination of the negotiations which
were conducted for nearly two years ? Is it just
a formalisation of our relations with the Soviet
Union ? If it is so formal and so simple. Sir, I
ask whether this Treaty was at all necessary.
We had good relations with that Soviet Union
and we d > have very cordial relations with the
country and it is not necessary to say to the
world that we do require, thai we do want
peace, friendship and cooperation with the
Soviet people and their Government for twenty
years. We have built many bridges of under-
standing between this country and the Soviet
Union. Therefore. Sir, naturally one asks
whether the view of the spokesman of the
External Affairs Ministry reflects the correct
appraisal of this Treaty. Sir, I really want to
look at this Treaty not in this way. It seems to
me that this Treaty is an instrument of Real
politic. It is a very important diplomatic event
which enables to answer a call of certain
overriding compulsions. The relevence, the
utility and the efficacy of this treaty lie in the
fact whether this treaty, with its various clauses,
meets these imperatives, or geopolitical
compulsions, or the present crisis that is
en\eloping this sub-continent. And this treaty
has got to be judged and understood in two
parts. What are the effects of the treaty
immediately ? And what are the implications of
the treaty and what are the consequences, in the
long run ?

Talking about short-term period, I would
srate what are the elements which have
impelled the Government of India and the
Soviet Union to sign this treaty, what are the
basic elements of the national situation and
what is the nature of the crisis. Sir, whatever
may be the explanation of the spokesman of
the Government of India about the importance
of the treaty, I take it that this treaty has been
signed to answer certain demands and to meet
the challenges that have developed and to
contain certain threats that are operating in the
Indian subcontinent. . .

What are those trends? What is
this situation ? There may be various
elements in the situation. But, broadly
J speaking, the present situation can be
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related to four elements. Firstly, for some time
past there has been a deterioration of Indo-
Pakistan relationship over Bangla Desh issue
and the refugess. Secondly, there has been
deterioration in the relationship between India
and the U. S. A. The U. S. A. ha? been
helping Pakistan in a numbar ways, both
militarily and economically. The continued
shipment of military hardware to Pakistan has
created a situation which has driven a large
number of people from Bangla Desh to India
as refugees. Thirdly, Sir, there is the
gravitation of China towards Pakistan's
military regime. And the fourth factor—this is
the factor emanating from all these three
factors—is that there is general disturbance of
balance of power in the subcontinent as a
result of understanding between Islamabad,
Peking and Washington.

The question therefore, really is whether
the treaty that has been signed will meet this
present situation, whether the treaty will
bring about ultimately or immediately a solu-
tion to the basic problems confronting India.
.. or whether the treaty will bring about a
new element to the tension already prevalent
here. In other words, will it add to the
tension or will it only eliminate the tension ?
This is the basic question which is facing us.

Sir, I am not sure whether the treaty will
be able to induce second thoughts in the
mind of the United States of America. I do
not know whether this treaty will prevent the
United States from involving itself more
deeply with Pakistani affairs. 1 am not sure,
Sir, whether the treaty will deter the United
States from supplying more arms and
equipment to Pakistan. Also I am not sure
whether the treaty is going to deter China
from moving fast into the affairs of this sub-
continent. I am not either sure whether this
maty will not give a further spurt to China to
increase its activities. Lastly, Sir, I do not
know—I  want an  answer  from
Government—what their assessment of this
is, whether this treaty will deter Pakistan
from launching a military adventure against
India. It may prevent Pakistan for the time
being from going headlong to attack us ; but
after some time it may not ; it may even
encourage Pakistan in a way, supported by
the United States and China to launch at
attack against us. The point is, whether this
treaty will encourage or discourage
Pakistan in the
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matter of coming into conflict
India.

directly with

I am raising these issues because I think
that the Government must have already made
an assessment of the situation and the
Government must have come to certain broad
conclusions. If these things are not achieved,
in my view, the treaty is unnecessary ; the
relevance, the efficacy, the utility and the
raison d'eter of this treaty will be knocked out.

Sir, the treaty may achieve partially all
these things or may not achieve partially
all these things. But the greatest challenge,
according to me, which warranted this
treaty is the challenge of Bangla Desh. How
will this treaty be able to help to create
conditions to help Bangla Desh to be free in
the immediate future ? Doubts have been
expressed in certain quarters already—I may not
share those doubts. Nevertheless, doubts persist
that  this treaty, instead of helping the
people of Bangla Desh to establish their
freedom, may restrain India from  positively
helping the people of Bangla Desh to liberate
themselves  from the West Pakistan
regime. I do not know whether the objective of
the Soviet Union and the objective of the United
States converge on this. I wouldtlike the
Minister to answer this point, wheher it is a
fact that the main objective of the Soviet
Union and the United States is the same, that

is, to prevent war and to contain the
conflict to Bangla Desh andto see that
there is no enlargement of the conflict

between India and Pakistan. Does it mean
by implication that the the Bangla Desh
people have got to fight their own battles,
whether any assistance will be forthcoming as
a result of the Treaty and whether the Soviet
Union  has committed itself to the task of
helping the Bangla Desh refugees to go back
to Bangla Desh and to bring about political
settlement by which Bangla Desh may
become independent and sovereign ?

There is already a gossip in the corridor of
power in Delhi that the Treaty has virtually
brought to an end the question of recognition of
Bangla Desh or at least it has postponed the
question of recognition of Bangla Desh
indefinitely to the future. It is said, the Soviet
Union does not want any precipitation and it
thinks that the recognition of Bangla Desh has
got military implications and, therefore,
Bangla Desh should
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not be recognised or the issue should be
postponed. I is even said, it is better to avoid
war with Pakistan than to help the liberation
movement in Rangla Desh.

If this is one of the consequences
emanating from the Treaty. I am afraid, its
efficacy, its utility and its justification is gone
and there is no case left at all for signing this
Treaty. Sir, my doubt has been confirmed by
the Joint Statement issued recently by the
Government of India and the Soviet Union and
a reference has been made to the Joint
Statement by various papers. Editorials have
been written on this. My friend, the hon.
Minister, must be aware of this. It is said in the
Statement (hat the two Governments are
interested to bring about conditions which may
help the entire population of Pakistan. A
reference has been made to the people of
Pakistan and a reference is further made only
to East Bengal. They do not name it as Bangla
Desh. Very soon after this Treaty is signed,
before the ink is dried, the Joint Statement says
that they are only interested in a settlement
which enables the people of Pakistan to live in
peace. This is the implication of the Joint
Statement. My question is, if this is the kind of
approach and attitude on behalf of the
Government of India or the Soviet Union,
where was the need for this Treaty at all, what
was the urgency ? What was the imperative ?
Therefore, it confirms by doubt, Sir, that the
Soviet Union through the means of this Treaty
is bringing pressure on India, debarring it from
taking any bold course of action to help the
liberation movement in Bangla Desh.

Sir, the immediate test of the Treaty lies in
this whether the Soviet Union and India will be
able to help Bangla Desh to liberate itself from
West Pakistan, whether conditions will be
created there to enable the refugees to go back
and settle there. And the test is whether these
two powers will be able to see that a
democratic government functions in Bangla
Desh. The lest is whether these two powers
will very soon recognise Bangla Desh. Sir, in
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the joint Statement reference has been made to
the 7-point proposal of the Provisional
Government of South Vietnam.

When such a reference has been made I do
not know why no reference specifically has
been made to the independence or freedom of’
Bangla Desh and the struggle going on there ;
and about the trial of its leader,,
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Mr. Mujibur Rehman nothing has been said.
Therefore, Sir, this confirms my doubt that
this Treaty may be used to restrain India from
taking good, healthy, constructive, positive
step in the matter of Bangla Desh.

From the long-term point of view the
Treaty has got some implications. The Treaty
seems to have the potentiality of consolidating
the influence of the Soviet Union in India. I
would like the Minister to assure me whether
it is so or it is not so. It has the danger of
landing us in future in what I would call bloc
politics which we have avoided scrupulously
all these years. It was Jawaharlal Nehru who
stood firm against bloc politics and politics of
alignment. He condemned the CENTO, he
condemned the SEATO and he condemned all
Treaties which smacked of military odour, but
I am afraid that this Treaty has this kind of
danger of landing us in bloc politics and it
may take the form of a security pact. They
have of course denied that this is a security
pact or a defence pact but in spite of their
denial I say there are military overtones in it,
there are military implications in this Treaty.
And if the Treaty is not worked well, properly,
carefully, it may take the nature of a security
pact and involve us in various commitments
which are not our intention at all and at the
same time it reduces our options. I would like
the Minister to tell us whether they have made
any assessment of the long-term implications
of this Treaty and its impact on our foreign
policy.

MR. DEPUTY CHAIRMAN
conclude now.

. Please

SHRI M. S. GURUPADASWAMY : 1
am concluding. The Treaty records its respect
for non-alignment but is it really contended
that non-alignment has not been abandoned ?
Is it the real view of the Government that we
have not terminated the policy of non-
alignment ? Have we not, I think, given a sort
of death warrant to non-alignment ? Will that
not happen in the long run ? 1 would like to be
assured whether the non-alignment policy will
be pursued. I know, Sir, any policy that we
pursue should safeguard the basic interests of
the nation. The most important consideration
is out basic interests, at the same time we
should also remember the previous
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basic position taken by our Government in
their foreign policy. Without compromising on
basic principles we Should have a policy which
protects our interests and safeguards our goods
: I should like to know whether this Treaty will
not land us info trouble, whether it will not
consolidate the Soviet power in our sub-
continent, whether it gives the same kind of
leverage to India to influence the Soviet policy,
whether it will not expose the Indian Ocean to
their influence, whether we will be able, in
turn, to influence them in the matter of the
maps, in the matter of propaganda, in the
matter of various slants that they have been
giving from time to time against our leaders,
against the speeches of many important people
here.

In the end, I say that I have raised and
posed these questions, so that if an assessment
has already been made the Minister may tell
us about its implications. Perhaps he may not
be able to tell us. . .

SHRI JOACHIM ALVA (Nominated) :
He is a very competent Minister.

SHRI M. S. GURUPADASWAMY : I
will plead with him that an assessment of the
short-term and long-term implications of the
Treaty has to be made. The test of the Treaty
is in its working and in its performance. I have
raised doubts and suspicions about the
working of the Treaty. Of course in course of
time the implications of the Treaty will be
known, the attitude of the Governmert will be
known and we will also know whether this
Treaty will be an answer to the present
situation, whether it will provide an effective
remedy to the present crisis, whether through
the instrumentality of the Treaty we will be
able to give relief to the freedom fighting
people in Bangla Desh. Let me tell you that
without the freedom of Bangla Desh the
Treaty would be a dead letter. The Treaty will
be like the Locarno Pact which was signed,
but forgotten as soon as it was signed.

MR. DEPUTY CHAIRMAN : 1 have a
long list of Members and 1 would appeal to
hem. Members to restrict their observations to
fifteen minutes each.
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SHRI PITAMBER DAS (Uttar Pradesh):
Before we proceed, I would like to seek one
small clarification from the hon. Minister. I
would like to know whether there are any
secret terms attached to this Treaty. (Inter-
ruptions). Wait please. Let me complete. I
would not insist on knowing those secret terms,
but I want to know whether there are any such
secret terms attached to this Treaty, with regard
to the ways of implementing the several
clauses of the Treaty. I want to know whether
there are any secret terms also

SHRI BHUPESH GUPTA (West Bengal) :
Some materials should have been made
available to the reaction of the world press. We
had a system of publishing daily the world
press review by the Minister of External
Affairs. Now. if these materials were available,
we could have easily studied them, but I can
tell you that in the Ministry of External Affairs
some officials arc seeing to it that we do not
get any material. For the last several months I
have been trying to get this service, sent to us
and sent to some other people also. I talked to
the Minister, Sardar Swaran Singh, and Deputy
Minister, Mr. Surendra Pal Singh, and others.
They have given orders, but somehow or other
1 can tell you that the Ministry, some officials,
do not give this to us. I raise it as a point of
privilege. They used to circulate it to us during
the days of Jawaharlal Nehru, but suddenly it
was stopped in a precipitous manner and des-
pite my request we are not being supplied with
such things. I want to know from the Chair
whether the Chair could give us any protection
in such matter.

MR. DEPUTY CHAIRMAN : Let me
hear the hon. Minister.

SHRI BHUPESH GUPTA : The official
responsible should be punished. Mr. Surendra
Pal Singh has passed orders. It is an official
who is stopping the supply of these materials to
us. They were being supplied to us previously.

THE DEPUTY MINISTER IN THE
MINISTRY

OF EXTERNAL AFFAIRS

ASHRI SURENDRA PAL SINGH) : It is a fact
that Shri Bhupesh Gupta spoke t0 me about
this matter, about the publications
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of our External Affairs Publicity Department.
I have given instructions to our officers to give
the publications, .iot only individually to him,
but to all the hon. Members. I am sorry if any
delay has taken place. I will look into it and
see that ese are delivered to him as early as
possible.

MR. DEPUTY CHAIRMAN : He has
given an assurance that it will be done.

SHRI BHUPESH GUPTA : You may get
the impression that it will be done, but the
matter has been hanging fire for two or three
years. I do not blame Mr. Surendra Pal Singh
or Sardar Swaran Singh. It seems that some
officials in the Secretariat do not show the
elementary courtesy to us that when the
Minister passes orders, they will not obey the
ord«r. The Minister has given the order, but he
should tell us who has actually slopped it. This
matter should go to the Chairman. I request
this matter should be placed before him. I do
not want charity from them. We are leading
Members of this House. Other Members and
also various groups are entitled to get them.
We are getting it in Jawaharlal Nehru's time.
Suddenly it was stopped. Then, they said that
it would be sent and orders had been passed.
Even then it has not been supplied to us. Now,
Sir, Mr. Surendra Pal Singh should supply us
the name of the officer because 1 want to deal
with the officer. The bureaucracy think that
they can do whatever they like.

MR. DEPUTY CHAIRMAN : It is not
proper that bureacrats or officials should stop
supplying the necessary documents to hon.
Members . . . particularly when the Minister
has already passed an order that such papers
and documents, whatever they are, should be
made available to the hon. Members. But apart
from that, Mr Surendra Pal Singh has already
assured that he will definitely look into the
matter. Mr. Chagla.

SHRI PITAMBER DAS : What about the

information that I wanted ?

SHRI JAGJ1VAN RAM : I was going to
inform the Members and the House that there
is no secret clause attached to this
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Treaty, for any purposes whatsoever. What-
ever is there, is open Treaty and all the parts of
the Treaty have been made available to the
Members. There is no secret.

SHRI M. C. CHAGLA (Maharashtra) :
Mr. Deputy Chairman, Sir, may I compliment
and congratulate the Prime Minister and her
Government on signing this Treaty ? To my
mind, it is a great act of statesmanship and a
notable contribution to the security of this
country. Sir, you know— I am not given to
praising people in high places but this praise is
given with all the sincerity that I possess.

Sir, I was surprised at the assessment of
the Treaty by the hon. Leader of the
Opposition. He has omitted to consider even
the most important clause in that Treaty. What
was the situation before this Treaty ? Let us
look at that. We were almost alone, faced by
Pakistan with the alliance of China, and the
duplicity and deception of the USA colluding
with Pakistan in putting down Bangla Desh.
We could have taken on Pakistan on our own ;
we took her on in 1965 ; we could have taken
her on in 1971 perhaps with belter results. But
there was apprehension that China might
intervene. And therefore we were faced with a
serious crisis. At a time like this, we are now
assured, solemnly assured, by the USSR that if
there is aggression on this country by any
country, China, Pakistan or anybody else,
Russia will come and stand by our side. Is it
not an important thing ? 1 am surprised that
the Leader of the Opposition does not even
mention it, he talks about various things. But
he does not look at the crux of the matter. Sir,
that is the crux of the matter.

I look upon this Treaty not only as a treaty
of friendship but as a Treaty of defence and a
Treaty of security.

Sir, there is talk of non-alipnment. If T I
might say so, non-alignment has been a sacred
cow with the Externa] Affairs Ministry for a
long time. But the world move: on. When
Jawaharlalji enunciated the famous doctrine,

there was a confrontatiot between the two
mighty powers, the USA and the USSR. The
alignment of powre has changed and to use the
expression my hon. friend, there arc different
gec i political compulsions today in the work
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No foreign policy can be static, it must be
dynamic And if the concept of non-alignment
lias changed and if non-alignment goes, 1 am
not troubled. What I am concerned with is the
national interest of this country and the security
of this country. But, Sir, non-alignment in a
sense still remains. We have not joined any
bloc. There is nothing in the Treaty to say that
we will join as such the American bloc or the
Soviet bloc. All that the Treaty says is that if
we are attacked Russia will stand by our side
and if Russia is attacked, we will stand by its
side. Therefore, essentially, it is a defence
treaty, it is not a treaty of aggression. We do
not want to commit aggression on any country.
In her long history going back to thousands of
years, India can proudly say that she has never
committed aggression on any country. And we
do not see a word in this Treaty which suggests
any idea of aggression.

Now, Sir, I would like to say a word about
Bangla Desh. We have shown solidarity with
the U.S.SR and I think, rightly, on the
question of Vietnam, I wish there had been a
similar reference in the Communique to
Russia's solidarity with us on the question of
Bangla Desh.

Sir, I read a very mischievous report in the
New York Times today. 1 am glad the Prime
Minister is here and 1 hope she will
emphatically, unequivocally deny that report.
What the New York Times says today is that it
has got authoritative information that the
consideration for this Treaty was that we
should give up our right to recognise Bangla
Desh and Russia will sign this Treaty and give
us the necessary security. I am sure it is a
vicious lie and I hope the Prime Minister will
authoritatively deny that any such thought was
even entertained. It is contrary to what the
Foreign Minister said in the other House that
our action as far as Bangla Desh is concerned,
is our own business. We can take unilateral
action on Bangla Desh, I only hope and may I
appeal to the Prime Minister that if she
recognises Bangla Desh—and I have been
asking for it for a long time—it may be that
Russia may follow suit and join wus in
recognising that country ?

Now, Sir, the learned honlble the Leader of]

the Opposition said that Mr. Gromyko in a
statement to the U.S.S.R. said that
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this Treaty was a landmark. He also said —I
do not know where he gets from—that we are
trying to play down this Treaty. This is not
what I have gathered from the statements of
the Prime Minister, the Foreign Minister or the
Defence Minister.

SHRI M. S. GURUPADASWAMY : I had
referred to the ofiicial spokesman.

SHRI M. C.CHAGLA: I am not
concerned with any official spokesman. I am
concerned with the Prime Minister. 1 am
concerned with the Foreign Minister. I am
concerned with Defence Minister. They have
the right to speak for the country and not some
official spokesman who does not know what he
is talking about. We know how the briefing is
done even for the Ministers. But as far as the
Prime Minister is concerned . . .

SHRI BHUPESH GUPTA : Mr. Chagla,
some of the official statements go to him
before they are given to the papers.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): That you also do, Mr. Bhupesh
Gupta.

SHRI M. C. CHAGLA : I have often
criticised the U.S.S.R. in this House parti-
cularly on Czechoslovakia. But, Sir, may I say
on this occasion that the U.S.S.R. has proved to
be a friend in need, and it is only a friend in
need who is a real friend. Sir, Russia has
realised the importance of India in Asia.

May 1 say one thing more about this
Treaty which is apparent on the face of it ?
Russia was trying from our point of view,
perhaps rightly, to come closer to Pakistan. She
was even supplying arms to Pakistan. She has
now realised that with the practical break-up of
Pakistan, Pakistan has become a third class
power, that Pakistan does not count in Asia.
The only two countries that count are India and
China. Russia realises the threat, the menace,
the danger of China. She realises the impor-
tance of India. India stands for democracy. It
stands for certain values and standards which
are still important to us, which we still cherish,
and I think it is a great event in the history of
our country that a pact like this has been
signed. As I said, now we can face the world
boldly. We can face China boldly and far from
inducing Pakistan
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to attack us, as the Leader of the Opposition
suggested, this is a very great deterrent. Pakistan
will know that she can only attack < our country
at her own peril. She knows that Russia will be
at our side and we will not be alone. It is a
similar warning to China. The Treaty tell China.
"Remember, India will not be alone in resisting
you. You will be resisted by all the forces of
India and also the mighty force of the I S.S.R."

Sir, once more may I compliment the
Prime Minister on an act which, to my mind,
is one of the finest that she has done during
her Prime Ministership.

She has given us a sense of security. And
what more does this country want than a sense
of security ? We cannot mould our foreign
policy all the time looking behind to see
whether China will attack us. We can now
have our foreign policy as a truly independent
country, knowing that if any country commits
aggression on us, Russia will stand by our
side. Thank you.

SHRT BIPINPAL DAS (Assam) : Mr.
Deputy Chairman, Sir, while welcoming whole
heartedly the Treaty signed between India and
the USSR, 1 lake this opportunity to
congratulate the Government for the same. It is
the most signieficant event in the history of our
foreign policy and, in my opinion, it has
usheted in a new era in which this great
country of ours is destined to play a much
more effective role in the affairs of the world.
In fact, this Treaty has not come about all of a
sudden. For over long years, our relations with
the Soviet Union have been developing in the
direction of increasingly closer friendship and
greater intimacy, based on deep regard for
mutual interests and a commonality of outlook
on major international questions. Nobody can
deny that the Soviet Union has proved to be
our best friend all these years and stood by us
not only on the issues of Kashmir and Goa, but
also in our conflicts with China and Pakistan.
And how can we forget their assistance in the
field of industrial development as well as in
the matter of developing our self-reliance so
far as defence equipments are concerned ?
This Treaty, therefore, is the natural cul-
mination of such a long process of growing
friendship that has stood the test of time and
our Government has done the most
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correct thing by giving legal and juridical
basis to what we have nourished so long and
found to be of great benefit to our country.

Sir, I am particularly happy about this
Treaty because white speaking in the debate on
the issue of Bangla Desh on the 31st July last,
I strongly pleaded for such closer and more
intimate friendship with the Soviet Union. Not
only with the Soviet Union, 1 also pleaded for
such relations with Japan The hon. Foreign
Minister has assured us that this Treaty will
provide a pattern for similar treaties with other
countries in our neighbourhood. I hope that
serious efforts will be made to build up closer
and codified friendship not only with our
immediate neighbours like Nepal, Ceylon,
Afghanistan and other countries in the South-
East Asian region, but also with Japan. This
has particularly become urgent in view of the
developing international situation around us
and in the context of new alignment of forces.

In matter of foreign policy, Sir, we must be
guided not by considerations of ideology or
social systems of different countries, but by the
consideration of our national self-interest and
national security. It is from that consideration
that I am emphasising the need of closer
relationship with Japan.

Sir, the Monopoly press in ur country has
characterised this Treaty as a military alliance.
This is mischievous propaganda, not at all
based on truth. Article 9 of this Treaty, the
only article that deals with this question, makes
it absolutely clear that in the event of an attack
on either country or of a threat thereof, the two
countries would take effective measures
through mutual consultations to ensure peace
and security, and not that the other contracting
country will automatically jump into the
conflict. Moreover, there is no question of
having a common or unified military
command. Therefore, I fail to understand how
anybody can call this Treaty a defence pact or
a military alliance. Article 9 is aimed at only
securing peace and is not directed against any
other country. This Treaty, therefore, is
essentially a treaty of peace and against all
wars.

Then, it has been sasd by some others that
this Treaty has resulted in a sharp departure
from our policy of non-alignment. I do not
think this criticism is correct. Let
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[Shri Bipinpal Das] these critics read the
articles carefully. Articles I, 2 and 3 say
nothing but reiterating some of the basic
principles of non-alignment, and in article 4 the
Soviet Union has categorically expressed their
support and respect to our policy of non-
alignment Even articles 5 to 7 deal with certain
programmes which directly arise from the
principle of non-alignment. And article 8 has
defined the principle of non-aggression. It is
only articles 9 and 10 which might have caused
some misgivings in the minds of certain circles,
but they contain only the essential elements of
a Peace Pact. So, how can anybody say that this
Treaty is a violation of the policy of non-
alignment ? This Treaty is basically different
from the Warsaw Treaty and does not signify
any military commitment of the nature that the
recent Soviet-UAR. Treaty does And above all,
the Treaty has left us free to follow our own
independent foreign policy and does not
introduce any inhibition on the exercise of our
sovereignty.

The critics should realise that hon
alignment has never been a sterile, static and
negative policy. In the past it has made great
impact on world affairs and but for the non-
alignment policy pursued by a large majority of
nations in the world, and particularly the
developing countries, it would have been
extremely difficult perhaps to avert a Third
World War. We should also recognise the fact
that the Power Blocs have themselves
developed cracks and fissures  within
themselves and the process of polarisation has
long come to a halt as a result of the situation
created by the non-aligned forces. In the Soviet
Block China has virtually broken away and
even Rumania has refused to toe the line. On
the other side General De Gaulle openly
challenged USA's leadership of the Atlantic
Block. And only last year we saw the
impossible becoming possible when a Treaty
was signed between the USSR and West
Germany. And this is a Treaty which has
broken through the politics of power blocs and
the politics of military alliances. The recent
move for a rapproachment between China and
USA is intended not only to cut across the erst-
while pattern of bloc politics but to bring about
a complete overhaul in the pattern of alignment
of world forces. It is in this overall context that
we have to examine
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Treaty. Non-alignment as
dynamic policy must be able to adapt itself to
new situations and emerging circum-
stances. To talk and think in terms of the
world that is passing out very fast and to refuse
to see and appreciate the fast moving
developments  around us is to look at the
realities of the world of today with a myopic
vision and  astigmatic eye lenses. The
policy of non-alignment, if it is to remain
positive and dynamic, cannot afford to suffer
from such defective vision or outdated outlook.
Sir, it has been asked : How does this
Treaty help the cause of Bangla Desh ? I
believe that Pakistan is pining for a war
with India, but why ? Pakistan knows
very well that it cannot fight us single-
handed. They were taught a lesson in 1965
and if they again attack us, they will be
taught a much more bitter lesson this time. I
do not want to Dbelieve and I have my
doubts whether China or America will get
physically involved insucha war in case
Pakistan attacks us. Still Pakistan wanted a
war with us. Why ? That is the main question
so far as Bangla Desh is concerned. = The
have two objectives. Firstly, if there is
a war the issue of Bangla Desh will immediately
go to the background and the whole question
will be converted into one of Indo-Pak conflict
and that will ideally serve the purpose of
Pakistan. Secondly, and this is more
important and this is the real objective, that
the war will not be allowed to last for more
than a few davs.  Their masters in the UNO
will immediately intervene and give a call
for ceasefire. Insuch a situation it will
be difficult for India to say  'No' to
ceasefire. Even Russia will find it extremely
difficult to say 'No' to such a move from the
side of the UNO.

The result will be the presence of U. N.
Observers or U. N. Peace Keeping Force along
the cease-fire line or India Bangla Desh border.
And that will seriously hamper the activities of
the Mukti Bahini and prevent them from
carrying on their operations. That is precisely
what Pakistan wants and has been trying for.
But this Treaty will make it impossible for them
to attack us and to launch a war against us. This
is the positive contribution of the Treaty
towards the question of Bangla Desh. And I
believe that as a result of this Treaty, the Mukti
Bahini will be able to carry on their operation
against West Pakistan with greater vigour and
I have no doubt that

a positive and
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Bangla Desh will come to success. 1 believe—
and I have said it several times before—that
the people must fight their own war of
liberation and they have to stand on their owa
legs. From the way in which Mukti Bahini is
succeeding every day in their fight, I have
absolutely no doubt in my mind that they will
ultimately come to triumph. That is the positive
contribution of this Treaty towards the success
of Bangla Desh.

And finally, I believe that this Treaty has
raised the stature and importance of India in the
field of international affairs. There have been
attempts all along, particularly from the side of
the Atlantic powers and China to ignore us and
keep us away from playing an important role in
world affairs. This Treaty strengthens our
position and ultimately will enable us to alter
the balance of forces in our favour in our part
of the world and to play the role which
naturally belongs to us as one of the major
powers in South East Asia and as the greatest
democracy in the world. We have at the last
emerged as a nation to be reckoned with and
with our basic policy of peace, friendship and
co-operation with all, I have no doubt that this
Treaty will take us forward towards our goal
and help us into making the best contribution
towards stabilising peace in the world. Thank
you.

wo wrd wgrdre (faed) o Aias,
&q & 919 WA A fawar v afeg 7
& | fraat ot e & Frasr @31 @
Fear Frfza Faa ger fan 78 afer @
fag v g 70 afig =1 @ma s@ &
fF 194 o OF 997 § 99 g gA AW
@grg Y wanfpar & s ff 9 =
A7 3| F AT, T AEA A oAt g o
Fam f& gu aerd 25 A1 g W@
¥ g, ard gt wad ag faw var
qr, ™ 79 77 q4r¢ Ay vE wgrafa
fax & wq & g wier g2 1 =9 &fa #
o foa § =g ¥ @ifsaa a9 gv wied @
w1 & oo fad amd 3 gt w@rar-
fas &, @&f 97 UF TIA 6T IWAAF A
amfeFt & 99 § 92 30T 48 @ A%
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glragag & fF st s 2o & I &
F7 @ W o AP eavm s €
78 zafay a7 ¥ wifs g wod o9 &
#ZT uF At Aaar famr 3 & 2w
auar 2 fF e @Erd 21 @AY A
gar, #r aaga A afFeArt o e
#1 gfenfaa sfer &1 29 amrar 57 757 |
arfeeard ® auftsr ary o 91 a2a
gfaare Zat ot 721 2 InF g W WA
gark fam 3z o wwz ad g1 wrEr )
IR S B A R
¥ oz Y wmrfanm, st mreafasan,
AOA q%0 97 A2 FFT W A@ F AFA
FT AT A9 9T GFAAT T F1 A
F At Mifgw 4 ag dar A@ g a9
TH "AF FI A A gl FE =z,
afwa s 7 frafy 3 g1 zafar a?
A T ATIT AT 57 q37 & A2 ot
TH A9 A €Y FH gAre T fE oww oA
I HFE Al 9EIH gwiY AW WA ¥
FIOW EH UF i O gom #Y
AT faa |

ot A 9Ear A, § 39§
A WIT F@T § N wE T
IAA A AT ATE IFH
forar 1 w=7 77 2 O aan 77 R ga ffi
wgratfia & a= a7 e, aar 2w gfaar
# faely 7 ey @7t &Y &Ys w97 <@W
w7-7% fF g%z 1 9200 WL FW &
a7 fae s gradfy | & /8 quwwar fw
FYE ) rarfamrAt 3w waw AR gdem
& Areq 9 9w 77 feafy s s
T | 20 adt 7w qifgo | FfeT gy N
feafy st & g4 ez B 5 qifveamm 4
qTF { AT T, WA FY qTE AW
qar g1, g1 5 diw qrfewam =1
arg 2 aFar g A1 W A% FH & Arg
firgar &7 #ffa F 1 1T 3 §F HAx
nE FE A0 A1 A wri g, W oow

Jp.om
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[=ro wré wardiT | | W7 ETaT ST TE 4T W FEar @A 4r
ardt fier &, Afes muyw § wd @ | ogad arc A @ gR @A
afeq Y arfis aY o < &, agy ¢ | fFW qve A & we qFAr g | gaEy ATt
A 9T A 4 vy o T @ E A A wnr e g Aty Al g
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@t & auwar g f& oF A g3 A e
a1 foma zw wfa % frafs Gar 9 ) "2
FIT AT A9 & F2r wAr f5 A A gy
af a4 g oaf A Jard @ g@, A
uIH AFTTF AZ T AATT FFT F oA
Fr wg, it wfwwr @A, vw faa § wegw
oo A/fy & A7 arwam A9 warl #
dUrT gFT TAEA A & faw qurT A
ah, 4z TG T w0 7 Fy feafq wr
gw WA 5 asr us aremfas s
gar & at § aww g s ag award ad
2t 1w A1 feafa & o afa & owaw
zeaaa fod 9@ & fao g8 drer ar
s ae7 gar fFar T feafs qar g,
ygtaq | Az feafq 2z @ fr arfeena &
AT 7T F FAT A 4ITAT FT AAGW
fear, fom awz @ 7@ & awfes
uF qE AT qEAT AT AT F AR
AT IAA T AW & AIES UF G§HE AT
T8 A FTAY & | iy wEm A, geTe
T 70 A w5 omw wifwam g
TE FT ATAT ZATE FAT ZHAT FA 47 |
g # TH AT § wgRT g 4gt & weAr
q1gar § B 931 w6 avg & AWt 7 vw
aarygm W FagagAir @ fw
qiffearT gaer T 97 &, feram &
FUAT I T 0T EN AW R Wl gHen

aar 3 fF gw o 29 & F0T AT A3 wwe
Carga i fawe wd A e
| 7 80 A ¥ wfaw sramfadi 1 5w a3
| 3 ST Faw awr 2 Adr afer Do faw
Aez A gzAG 21 @ 8, fow oawm
gad &) @ & fow avz 9 Fgenft 2
@ § wtw qrag Ara w0 A1 wa fae 2
fip v sigrer arfpeara o froan sa% ant
¥ over AT WY L

SHRI JAGJIVAN RAM :
incorrect.

It is quite

Tro Wi wgrave o T H®AU O
AT IE AT H Y AR A

MR. DEPUTY CHAIRMAN : He has
already said that it is incorrect. He has said
that the story is incorrect.

DR. BHA1 MAHAVIR : It is incorrect ?

ot Flareat arg . 98 A1 AT HAT
ot #r IO g fF 52 39 wAweRE, TR
FAT { ol 2ga Ag0 FTAT TUgar wifw
agreTe oft &1 wrww fewrd A s
wfad g A &Y am ¥ F @ gy
A |

Tro WIE WEIET | WAL A7 a1 AT

A WA R mw NP @R 0w | A F awwar g B aga g s,
Fatafes o gar 8, v fafas oma | aga 2 wwafea gi faeh afsa s a7
gUT & | W 3 & I 39 a¥g 61 guAr | & fr arfeea o &7 e g a7 e
st aifeeara a far @ goe s §@9 g AW 8 A A A1 gwar A 9% 2

& AEAE GG IH gEA &1 alh o
g as FF w9 98 FEa iy arfwear
ARAT WA F1 qiq A4 w7 gwar a1 g9
qg TRl Ay wrey @ Faad oF

TAFT T gAY gArd AR A qrar 2
T ww afeg & weae @ g# faemr o fag
g & fav gw esraieiw 9, fag am %1
FAR M7 gy w7 R ga wggeEn



85 Re. Treaty between

mar a1 f& 9 gw awar 23 w1 wEaar
A At e awd ofamm gm—
arferar werE 8% 2, gweT FT AW,
A1 IAF A9 GT HyOAT, RALNFT  IAH
91z 9T @%r gar g, Wik @ feafa &
FICO gH ag wwrar 41 fF gw ag dear
adi wrawa 2, o e eaar fua &
= ¥ gurt avg faear fzaré fran, ga4q
TAHH A1 WA GIFIT T ATA F (A
ATEA AZIT qFW1, DAL FT AFA1, 7
&N ANAT AW A HEIAT RN | QA
ZTEH A1 AT §— TAT qiga & T
garar faar 3—& oft udiar Farg s

T WAL AZIEAT THAT qvET FO0 L L.

surA WA (sitwer gl aiat) @ &
A A9 ¥ 7 9%, 41 48 @ faagw
T g |

Mo Wr§ WEAVT : A3T W AT )
& qura @t &1 A g R SR o
AT FT THY qEA @v=A far ) i A
faaza ag & & o @aT 51 @veq Faa
7g ¥g @ g1 g f 99 wEar W 41
a7 git § 98 wea g, afew =@ " W
AqUEd A9 F9 o7 T qrfeeq @grE
T A qOAT wAgla w1 AR TE AL
w9 g qar an fe g 3@ A F fau
Faq 321 73 £ fow amm & fav ag @
Q1T AT F& qiqw AT HT W & &
9 I3 & A9 g9 A w1 oA
far ament Zmr #1 gw wvEar 3, A7
areafas vew AT 39 AWIATT AT, T4
AEF 3 A%aral &1, 0t F 3 & waw
FAT S T F AT A wA -
MF TrEEd A1 AAL Aeq §, A WA aHAT
z, afFr 7z af gmac d @
FIAT 7 ¥ AAA F A dwr F  semard
¥ g qga wwdw grer arfeeArr &
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UFAET X0 S 7Y ®ET T AW AR
fFar a1 vy A, @1 awar g s WA A
Feg Ut @Az grdy gefy | (meaatan)
AT AT HAT & A1 € gAY A ara F
§ #g FFm, FOFETT ¥ AT w1 A fw
= #fa F & war ga Frgerd aver & 7

ugEA, 4 957 3@ Ak 351 § fE
wfy a1 04t ard @ @1 f§ gaw ang
w7q ATy Ant a7 AT s 3 owe
ey faal & a7 /ar gark 39T ag afy
fow a7g & g 2eft, g AT W
F99 WTAT AT 961, ® F F4C FE A9
WTAT AT AGT, ¥ WG F A1q gAra Aty
¥ OETON FM AN & sz Ay afsa o,
amed 41, g FW a1 gt g g ?
WA, W4 qg AT GATL ATAA WraT §
Al 7 =T FArafaw ®y § oow awwey
F g amar & A @ afa § @7 gow
far oy W% ®A 38 f2q sqr-mrada
geatd & awa o o3 w1 faw fwar
fr wa st s TifEE m geirgiga
FY oqA Tl T § AegT—ar S1ar
& WY WIS FLH —AA AT AT AT FT
WY IT A9T W AR FT Q@ §,
BW WA AT WTeWT & S &Y
sifer %7 7% & ez gfr %
W AT wita wWw @ § wEt @
T TG ATIH! ATE & W@ § A} A
7z gzar g o gelrgiga § am
Y AT FAGT FAT AEAA AT 21 T3
2 7 aaifE ww g figdgaem F1 ag @@
Agt faey Foa® 7 gwac ) WH A
ama 2 F Texfy Wiy 97 3T AF
¥E G WY ZHA gAAT AW AT HGAT
41 g, i 3w feafa & oo oavg 4
AT FTA FT ATE ZT A1EA A F@T N
Hfra AT 92 uw e §4 F7 A
an feeft =T, 2T I A usE
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[zre wrf wgrix]
fear srar § a8 wg arfsea N

gzt &Y gewre g wrad, 33 F1E 5y
FRIYT -2 TE4T 4T ATT FA 9% AT,
agT WIT 4% W1 T FT, AATAA F
FIAT g AFAIT &1 TE § 1 A ana
FEr g & ¢

HO19e21 HAD T Pl wt @l § .

"The minister of External Affairs of
India explained the heavy burden placed
on India's resources due to over 7 million
refugees who have entered into India."

"There canbe no military solution
and it is necessary that urgent steps
should be taken in East Pakistan for
the achievement of a political solu

@ YA AWAT ¥ Avar qer A A
faelt ga &1 @%a FHaw F wea< A
81 9T g 2§ WAwRAT :— 47 g9 4%
s ¢ & wgE = el owafas
qawld & fau dare g srar . ..

%¢ WA 73Ew ;g af |

ot "W Fadn (fagre) o oA
T T E o .

wio Wi AErElT : A7 ATIEt gfa-
qaT ¥ FOFEW AT W@ W E ) WOy
gifmard 47 arz & qudt 2 |

A1 aifgar &f #ar T A & fag
aqre g wraw 5 uw wwdfas amea
TqT EEYEIC w9 o {6 grard &y
qrgdl & | TH A & awAfaw awvwa
1 gud =i & o mx arfsewma &1 ana
FLAT &, §IC qrfwwar 7 q7ar 41 g9

tion."
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afasr & area gawiar 2 arfzy e
are mffrara Y AT F73 g0 2 6ue
#1 wfgm & wezafa 7 s asAer famr
ar, 3aF1 faw s ¥ 2 ada ok
1w & ot aga g A orar @
ATE & AZT GRIT ANAT TW A AT E
FAT AW E, qgA qTU AT GFAT
T4 & qrlt & @ 72 war & Wy st
#1 7§ ey agt ox ag 7§ o
feama amraT aga gfewer 21 aar 2 w00
TT % G F 4% gH e Fa 4
forsft & 51 2 wfer &7 @Y ST 9FT AT
o7 ¥ T FAAEA & werw ¥gw A 0§ v
g %W A% § O &9 w1 AYT FLEN
¥ fao g9 a9F @9 @ FT A% AL
o) g WTATHY A0 F FArE 5 @
ar s ?

wgrEa, A arfwearE 14w 1947
T Gar gWT 41 ag @ §l 9F1 2 Wi
0% UF 6 AW 7 | AT qg AL §
Ay Foar 2w F1 wewar fay IR gw A
guwa # w1 80 s greandl agi 97
I A AMOH FAAT ZW AA F (A0 AT
g1 ST | T SIHT 34 gy | 41T
F1§ ot @dl fom vaq qren W 4w
73 W aar £ i T A a9 9% qw
WA A @@ € 8%d § 97 a% fw
mifear & @faw agi 9% faeww ) @
Afa® a7 a% 7@ g2 AAT Awer A
F1 Tt @1 foar AT 20

HEIET, ¥ 9 gHE W99 UF 9 &
T qgAfq & ot g Wi fagdam & are
% guq eq % wed A qfee A g
# straar Argar g & fFaaary & w3 &
FTC BHAT B F A5 @0 aw 1 =4
% arg afm @ § awwg 41 7 oFa0
P & s o s gfaar & st
@ affg ¥ g 91 ¢ § faazam &
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qara 9T {17 T2 ofqar F ware § dfea
9T AEY WTOIFTE, TAW ATC H A4gd &1 S
wadr 7 ) afya @ ag g gt g
a7 fagaaw F aT¢ 7 48 g a1 q6ar
3 f azy v w1 oy afew 9 g ey
7 fer o 7gr & w0 A1 THFT A g, Al
AT TG F ATL W A AGT TEL FET AAT
fir Fgi o7 wres arer Tedfwace qE
grar aifex safs fageam & are § arsz-
qres TEdTaE §1 ama FE T 2
wgiEa, afrg A a@ g andr &
a7 zd Auar ay o afer i aga
wegi % fagear | §fFT guF am W
HYFT AFA=T WIAT IHF AT AT 2 6
FATH 7T O9q AfaF:13 & areq "woq
fodi & ara @rg 78 wFAr & A1 WH
et & wow mfaswrdd 1 adf waar qF
& bt feafa & 9g7 g wsar 2 fraw
AEAT 37 AV qWEAT & gA W g ;AT
FLGET | T G a9 WERed § WT g
agt gt & f& T a9 B gard
qIF A g oafa & gra gw Smia)
AT AF F AT A FF g AT HIAT
WIEd & 98 L AFA ¢ dfFF 9157
1 gW THAT FLA A7 9% a1 H qifg-
a7 ®9 H TFAT 9T W AT ©F F
wmEl Agt @ifga ¢ owiA @ifsg

[14 AUGUST 19/1]

gow afamw-sse qiffsE 7§99
gar ¢ At =z oaed &  fauoww
T ARG WIT AgEAar fyed ? ili
e & faasn srara wifea | s zreea
i o @aq F1 oF frae ady & fafea }
agdnz 41 fE agi T gdt g o7 ag
grw & sfegq vwmfa # F 12 @av |
$fea wrie afaw A A fd l
# | T Far T 8 —
"Britain would like to think that the
treaty would enable Mrs. Gandhi to

withstand the pressure for according
recognition to Bangla Desh."
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fada & gege sl gz ara & s 3 &m
aaga # f g mdy £ wegar  gq9
S 9% @1 2 AV IAFT qHEAAT
& fau, gqrgar ot 7@a & fao g afg
i waz faenir | & wgar 2 v awwe @
dAY W e9eT oez 7 wg V7 TAS ar¢ H
T I ARG FT ZL AL

wgrEy, & 7 7 721 9T T qwwey
# iy oz # fawd Dfafesa aegma o
a3y w & A faar F fa afeege
Y ara w4 w5 3 Ffea wrw FwAr 3w
¥ @49 ® Py geg w1 fafeaw
FAEAT FATAT, F1§ Fogaa  fageamn
uF ufgz ¥z &, uF FAEEE faw gz
g &b w4 Tt ez Al & grer
W ATAT AW & WA T FA KL AR §
fra¥ Faar 3o & @t F 14 FT E
WITE & 397 80 arey awniadl 1 40
UAT H § 0T AT 39 @qq 17 w4
49 W& ' FAa F1 67 awwe
afger & faw 7z sm@ar, &1 & Fwwar §
for zor affg & aga aer @y grar, oy
g9 Fg gH T TAT GE gur a1 fe
g% 35 fF za 997 a1 37w wqrEr
T AG WIT EW F IIC A9AT AT FH
Ll

ors St anrAreaE] @ fregnd wrg
gag wez g & s A @ frar &

| FTI AWAE NI S97 499 oAy fE

gw wifs & vgar =fge, sfgar & amm
AT wfgy, W A @ A af
& UFalaF W gmfas ze §
IHIY HANT qAF &, AUT I F 74T
st oft gfar 1€ Zor @ g7 gad & fAA
A qFar §, 97 @A sz gufer fa=
a4 vy ¢ Al W HIT WA qAE A
aea § A aqar =qifge, afer gasr
nAqq Ag A8 & & owrm 3§ WY
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[Er0 Wi waraiz] -
€N OFT WA A% AW gEASY gl W@l 8 '
aur 214 fagr sty | W A% AEa J9
FY A1 A% T4 g2 0 F AFAT AHAT
for Far az & g1 s ¢ ey dEEy |
g W dvy oz SWE wrd ¥ 575 |
ZAT & IOT WY FIT W EHA Y @,
EHTE #woFTT IAFT AgT oAl @,
wHAT gigar @ {5 @ G W geay
T wa Yy A @

WElEq #9481 AT AT *
sifFaaet @97 & forr oz & f war wrea
TIHT STEA AAT aHAL AT AL | ' AT
aufiEr A1 #Arg Trad @ € f5 am-
STATEZT &2 97 Hqrig gEaraT w3 |
# 39 a1 & 41 ¥ 9T 1 AT
Fedal g o awwe a a9 aag 767 WA,
AT FT AT A7 7417 T GFAT §
fr s a# 29 oo A AAW &7
AT T AT 2, T AFH & FILQ 39H
wHEE At A Ao ? aw 1950 ¥ w4
A7 7 A7 ox wfa g€ o, @ swafy
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REFERENCE TO REPORTED SHOOT-
ING DOWN OF ANI.A.F. PLANE IN
THE EASTERN ZONE—contd.
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